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13,33 hrs.

STATEMENT RE: INDIA-BURMA
BOUNDARY AGREEMENT

The Deputy Minisiet in the Ministry
of External Affairs (Shri Surendra
Pal Singh): Mr. Chagla 1s held up in
the other House. If I mgy be permit-
ted, I can read out that statevnent, but
ay regards clarificatory questions on
tne statement. they may be asked
later.

Mr Speaker: We can postpone that.

Shrt Surendra Pal Singh: Can I read
that statement now?

Mr, Speaker: Is 1t a g one” .

Shri Surendra Pal Singh: I{ 1s not a
very big statement

Some hon. Members: Let hin iead.
Mr. Speaker: All right.

Shri Surendra Pal Singh: 1 have the
honour to place on the Table of the
House a copy of the Boundary Agree-
ment between the Government of India
and the Government of Burma which
was signed in Rangoon on 10th March,
1967 along with its attached maps.
[Placed in Library. See No. LT-868/
871.

The Agreement incorporates the
descoiption of the traditional boun-
dary according to its existing align-
ment. It has further been delineated
on agrced maps which form an annex-
ure to the Agreement. The Agreement
will be followed up by the constitution
of a Joint Boundary Commission char-
ged with the task of planning and
carrying out the demarcation of the
boundary between the two countries
and the preparation of detailed boun-
dary maps and the drafting of a boun-
dary treaty

The India-Burma boundary has al-
ways been a friendly boundary and
there has not beep any dispute regard-
ing any part of it. It was based on
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natural features and defined in pro-
vincial notifications in the pre-Inds.
pendence period. It was, however. feit
that in keeping with the very cordial
relations between India and Burma.
we should formalise the boundary as
befitting two friendly independent so-
vereign States. The matter was dis-
cussed when the Foreign Minister
visited Rangoon in January this year
and had the honour of meeting Gene-
ral Ne Win, Chairman of the Revolu-
tionary Council of Burma, and the
Foreign Minister of Burme, and it was
agreed that the matter should be pro-
cessed further

Accordingly. an Indian Delega-
tion visited Rangoon on 17th Feb-
ruary this year and held discussions
with a Burmese Delegation, as a
result of which the present Agree-
ment was signed in Rangoeon on 10th
March, 1867. Both Governments have
ratified the Agreement and the Ins-
truments of Ratification were ex-
changed in New Delhi on the 30th
May, 1987,

The India-Burma boundary ;s about
1450 kilometres long from its sou-
thern extremity till it reaches its nor-
thern extremity which is the trijunc-
tion of the boundaries of India, Burma
and China

As I have said earlier, there was
never any dispute between India and
Burma at any point of the border.
Both the Governments had been pub-
lishing maps showing identical align-
ment of the boundary. It was, there-
fore, only a question of confirming
this well-known, traditional boun-
dary The negoliations leading to
the Agreement were marked by close
cooperation and friendly exchange of
views. As the Preamble to the Agree-
ment says, both India and Burma
firmly believe that the formal deli-
mitation and demarcation of the entire
traditional boundary between the
two ocountries would further streng-
then their friendly relations. I am
sure that the Members of the House
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would like to associate themselves
with me in expressing our apprecia-
tion of the cordiality and friendly
coperation shown by the Govemn-
ment of Burma. This Agreement
constitutes an important milestone in
the long history of friendly relations
between India and Burma.

The Agreement is only the first
step. The Joint Boundary Commis-
sion to be appointed by the two Gov-
ernments will proceed to have the
boundary demarcated on the ground.
The Commission will also prepare the
draft of a Boundary Treaty to be
signed by India and Burma. That
will be the final act in this process of
friendship to transform this tradi-
tional border between the two friend-
1¥ neighbouring countries into a fully
delineated and demarcated boundary.

SBhri Hem Barua (Mangaldai):
Since the hon. Minister of External
Affairs has now reached the House,
we may seek clarifications from him
just now.

The Minister of External Affairs
(Bhri M. C. Chagia): I am sorry 1
was held up in the other House.

oft wy fe® (%) : ot Y
TR R T8 I9H TEN K &,
FA9 qF 1 917 TR g TE WY

“Only a gquestion of affirming

this well-known traditional boun-
dary. .

urT FgT &

“with the formal delimitation
and demarcation of the entire

traditional boundary between the
two countries.” .

afem wE & N g5 aw WL
oY FTH OF wex wrAT § W § famr
t &Y 9 3uwr w7 wwr wifag

“The Agreement incorporates
the description of the traditional
boundary according to its exist-
ing alignment.”,
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“gfrafetn e’ & W W
W waww § 1 witfe faedY W
wsaw wgveg, & oz Femrar wrgar g
e d aaa & it T g7 ¥
A U fegr X 39 ¥ gF W
ut a1 § feefwiws, avft w98 waT
¥ oy 4, K X 3w v ¥ foe
st g, & ¥@ A & ®U g v X
¥ o w7 & foamd arg ¥ ot
W % g grear agan § o ofiwfen
CHTEAHE A TTHT 4T WaHw § g w4
awrt & ATq FqTE?

Shri M, C. Chagla;: I want to make
this quite clear. There was no dis-
pute whatever between Burma and
ourselves as to our boundiry. That
1s why I have said that it was a
friendly boundary but we wanted to
formalise it, and , therefore, the pro-
cess of formalising is twofold. Firstly,
we had a map drawn up which waa
jnitialled by the Burmese authori-
ties and ourselves, finally fixing and
formalising the boundary. Now, the
boundary agreed upon proceeds on
two bases. There are certain notifi-
cations spread over many years where
India and Burma have accepted the
boundary. In one or two cases, the
boundary js traditional but there is
no dispute whatsoever as to what the
boundary is. So, after having deli-
mited the boundary, and having
drawn the map, the next process is
to delimit it on the ground, for which
purpose, a delegation will go and
jointly with Burma that process will
be gone through.

ot wy fosd : wger wEea, 4
¥ 7 &ty af war [rwe gt
wwr L A I | gl ag 99
T wff | TR FT AT )

“The traditional boundary =ac-
cording to its existing alignment.”.

Tg R W ¥
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“According to its existing ali-
gnment”

WX B ATV @FI0 47 7 A3 5717
41 A3 7 5ier 36 qndT

Shri M, C. Chagla: Existing align-
ment means that the boundary is
already accepted. That is the exist-
ing alignment. Al] that was done was
to formalise it. I thought I had given
the answer., My hon. friend wants
to know the meaning of existing ali-
gnment. You may have an agreed
boundary between the two countries
and yet 1t may not be formalised. .

Mr, Speaker: [ thought there was
no dispute about this boundary.

Shri Hem Barua: China and Burma
have entered into a boundary agree-
ment relaiing to the trijunction where
ithe three countries, namely China,
Burma and India meet. When China
and Burma entered into that boun-
dary agreement, we had certain
mental reservations aoout the tri-
junction May I know whether m
having this boundary agreement with
Burma. tha: mental reservation in
relation to the trijunction did play
any part or any role because we knew
ihat some of our territorial involve-
ments or claims were sacrificed by
Burma to China while signing that
boundary agreement with China?

Shri M, C. Chagla: The position
with regard to the trijunction is this.
As far as ourselves and China are
concerned, we have shown the boun-
dary up to a particular point. There
is 54 miles further north on that there
is a dispute between ourselves and
China in the sense that China claims
those 5§ miles and we also claim the
5} miles. But there is no dispute as
far as Burma and ourselves are con-
cerned. I shall read out the exact
language. . .presently. The Burmese
Government told us ‘This is a matter
for you to settle with China. As far
az we and you are concernad, the
boundary is determined”. 1 ghall
read out the relevant passage.
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Shri Hem Barua: When that boun-
dar_y agreement was signed between
China and Burma, Burma and also

China called that a provisional agree-
ment, . . .

Shri M. C. Chagla: That is true.

We have got a lettc: from the
Chinese Foreign  Ministry. They
also said that this particular matier
was not finally settled. This was
what was said to us in a Note by the
Ministry of Foreign Affairs, Peking, to
the Embassy of India in China, 6th
August 1981;

“The Indian Government con-
tinues to insist in its Note on its
misinterpretation of the Sino-
Burmese Boundary Treaty and the
attached maps, arbitrarily asser-
ting that the Treaty and the
attached maps hag defined Diphu
Pass as the western extremity of
the Sino-Burmese Boundary. An
exhaustive answe: to this was
already made by the Chinese Go-
vernment in its memorandum of
February 21, 1961, and its Note
of May 4, 1961, pointing out clearly
that the Sino-Burmese Boundary
T-eaty had not defined the loca-
tion of the western extremity,
1e. the tri-junction of China,
Burma and India and that this
was because China and India still
diffcr in their understanding of the
eastern section of the Sino-Indian
boundary and a settlement through
negotiations was yet bz achieved“.

According to China, the northe:n
extremity of our boundary is the
Diphu Pass; according to us, it goes
5 miles further nocth. As far as
Burma 1s concerned, even after this
agre'ment was signed, this is provi-
sional. They also said: ‘let that be
provisional because you settle this
dispute with China. There is no dis-
pute as far as we and you are con-
cerned’.

Shri Hep; Barua: That was not
what said by Burma when she en.
tered into an agreement with Chins
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over the tri-junction. What was said
was that it was a provisional agre-
ement and when Burma would enter
into a boundery agreement with India,
this provisional agreement with
China would be revised, That was
the understanding they gave to us.
We are sacrificing our land.

Shri M. C. Chagla: [ want to
assu;e the House that we are not
sacrificing one inch of our land.

Shri Hem Barua: How many miles
make an inch?

Shri M. C. Chagia: May I quote
from article I of this Agreement

This is what we have said:

”....following the watershed
between the Brahmaputra and
the Chindwin river systems along
the Patkai Bum to Peak Shawn-
shan Bum; thence along the
watershed between the Irrawaddy
and the Brahmaputra river sys-
tems to its northern extremity,
the exact location of which nor-
thern extremity will remain pro-
visional pending its final deter-
mination”.

Therefore, the exact northern ex-
tremity beyond the Diphu Pass is
kept provisional, and for very good
reason. The Burma Government told
us, and T think rightlw, ‘we have
nothing to do with the dispute bet-
ween you and China. We and you
agree with regard to what the boun-
dary is. This 53 miles China claims
and you claim. You gettle that with
China. But as far as we and you are
concerned, there is no difference’.

Shri Hem Barua: We have 14,500
miles under China in the west. 5 miles
do not matter!

Shri D. C. Sharma (Gurdaspur):
Burma had a boundary treaty with
China ang that was flung in our face
by China because it was sald, Here

JUNE 13, 1987 Boundary Agreement. 464
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is Burma; we have had no trouble
with it. But we are having trouble
with India’. Again, Burma had some
kind of a boundary treaty with Pakis-
tan and that was also flung in our
face—'the Burmese people do not have
any trouble with Pakistan, but India
is always trying to create trouble’.

Shri Hem Barua: We were very
strong-faced.

Shri D. C. Sharma: 1 am very
happy that we are friends with
Burma, and 1 am sure that we shall
continue to be friends with Burma
till eternity. But I want to ask:
how far this treaty that our Foreign
Minister has entered into with Burma
shows certain portions of our land
which are under dispute between
China and India, and which are under
dispute between India and Pakistan
And ma:-t I know if our Forergn Min-
ister should not have adopteq the
Indian point of view and said, ‘1
stand by what India wants vis-g-vis
China, nis-a-vis Pakistan. I am nol
going to have these lands shown as
disputed lands befween my country
and China o- between my country
and Pakistan" Therefore. 1 would
say thal this agreement, about which
we are making so much song. I think,
is not going to work for our good
because China remains there, Pakistan
remains there, and we have only
shaken hands with Burma without
caring for the disputed territory bet-
ween Indis and China, and between
India and Pakistan

Shri M. C. Chagla: I am afraid
Mr. Sharma has not understood the
nositoin. The India-Burma boundary
is approximatel:; 1450 k.m. long from
its southern extremity till it reaches
its northern extremity which is the
tri-junction of the boundaries of India,
Burma and China. This is the area of

our boundary and every inch, not
merely 8 mile, every inch of this
boundarv has been accepted by

Burma. Therefore, as far as Burma
is concerned. we have not ylelded
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southern extremity iz Pakistan. On
that there is no dispute. ‘There, our
extrensty is correctly described, and
we have not given any portion of it
to Pakistan. Now comes China, [
think ] have explained the position,
May I explain again? The question
18 where the tri-junction 15, at thus
particular pass or 5¢ mules further
north? According to us, 1t 13 5§ mules
further north. That dispute is there,
but we cannot settle that dispute
with Burma. I do not understand
why my hon. frnend Mr. Sharma said
that by signing this treaty we have
in any way prejudiced our case with
China. We have not. Our case re-
mains. We say we insist that this 54
miles is Indian territory. What Burma
aays is. “As far as we are concer-
ned, we do not want tg enter into
this dispute. We did the same thing
with China. Let jt be provisional
Same thing with you. ” Therefore, I
do not see how we have in any way
prejudiced by signing this treaty.

Shri Bal Raj Madhok (South
Delhi): This word “traditional boun-
dary” has a very ominous ring about
i, We had a traditional boundary
between Ladakh and China. It was
sanctioned by a treaty signcd between
Tibet and the Maharaja of Kashmir
in 1842 [In spite of that, so much
dispute came in. Here in the case of
Burma, Burma wag a parf of the
British Empire, it was a part of
British India, 1t was a province, and
there is no question of India’s boun-
dary, or Assam's boundary, with
Burma being unknown or being tradi-
tional. It is a boundary which had
been marked on maps published by
the Survey of India, a boundary
which is known by the GGazeteers
published by thea Government of
India I should like to know, there-
fore, why this word “traditional” has
been used here. This “traditional®,
“existing alignment” anq all that
creates confusion, and a doubt is there
in my mind. and in the mind of this
House, that perhaps something is
fishy there as we found in the case of
Ladakh.

fishy, It there is any doubt in the
mind of the hon. Member, 1 hops I
have removed it. I will try again to
remove it. We made certain that no
part, not the smallest part of our
boundary, was in &ny way sacrificed
or kept in doubt or 1n jeopardy. With
Burma we have no dispute. The
boundary i3 as we wanted i, as was
shown in earlier Burmese maps, as
was shown in the Notification, as it
was understood by tradition.

Shri Bal Raj Madhok: Burmese
maps are British maps.

Shri M. C, Chagla: Those are our
maps also. We have followed those
maps. As I said, the only question
is: what happens to this northern
extremity. And there also, we have
used very careful words, Look at the
seaty. Once more may I read the

words? We have carefully drafted
thege words:
“To this northern extremity,

the exact location of which nor-
thern extremity...

—that means the Diphu Pass or 54
miles further north—

“...will remain provision pen-
ding its final determination,”

Pending its final determination not
with Burma, but with China. This
problem is between us and China
Burma has agreed. The question is
of China.

Shri Hem Barua: Burma has
agreed, but with China over our
heads.

Shri M. C. Chagia:

Shri Swell (Autonomous Districts):
There are nationals of our country
living in these areas bordering Burma
who have got their kith and kin on
the other side of the border and they
have been separated from each other
by ihe artificial, arbitrary demarca-
tion of the British Government. I
would like to know  whether the
Minister is aware of the desire of

these people on baoty sidey of tha

No, no.
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border to come under gne adminis-
tration, whether it is within Burma
or within India, and as far as we are
concerned, they should be within
India. I would like to know
whether this matter was brought up
with the Burm:se Government in the
discussions the Minister had with the
Burmese Government on the 10ih of
March and if so, what are the
reactions of the Burmese Government?

Shri M. C. Chagla: 1t is perfectly
true that there are Nagas on our side
of the frontier and there are Nagas
on the Burmese side, Naturally this
was not brought up because it is
Burmese country; it is Burma. It so0
happens that some Nagas live in
Burma; some live in India, How can
we ask the Burma Governmenti to
hand over that part of the country
because there are some Nagas. 1
sympathise with the view of the hon.
friend tha. it will be a good thing
if all the Nagas come together. But
there are so many instances of such
countries . . (Interruptions.)

Shri Swell: Was this matter ever
taken up in a friendly manner bet-
ween Lhis country and Burma, because
if this matter is not hot now, it will
be hot sometime in the future

Shri M, C. Chagla: This was not
taken up.

Mr, Speaker: We shall deal with
matters as they stand at present, not
what they will be at some future
time,

i o Wio gwravh: (q47)
gy st ¥ faar & f wfty aroan
® 21 xa¥ fay aapr & ?

Mr. Speaker: Therefore, no coun-
tries have any boundaries!

off vy dww gqrew (TTIEET)
& oY wge & N aTwd wogn
g 1 %4Y agrex ¥ wgr f oY @@ <iw
frarmm vz omidt AT §

JUNE 18, 1967

s S .

FT AL A aqT qAf ¥ X7 Y qiw
H FHT K e w1 qr foar § 7
ZAT A AT LA a1 @ g, faawt
#TT gt ¢, vaw Ifovmrerss s

B AT aWT F WA F qe ATAY

Shrl M. C. Chagla: Certainly not,
not one inch, The assumption of my
hon friend is not correct,

dftuq foed: 7@ AT § AW
g

&t o wo wWET: AT ¥ A
781 g #41fF & qar wAar

! Tk Bww amw: .i’ltr N
AqTer 491

oft Fo wo WA 1 WTIET TFEVA
™

There 1s no question, in the demar-
cation of this line, with regard to the
54 miles, of our giving any part of it
to Burma. ] repeat, as ] have repeat-
ed so often, this particular 5} miles
1s a mal.er between ys and China.

Burma doecs not get anything from
India

Shri Sradhakar Supzkar (Sambal-
pur}: The hon. Minister said that
the disput= between us and China re-
lates only to flve miles and a hall,
That is not at all clear, because it
must be some area. How many
square miles is the difference bztween
the Chinese Calculation and our cal-
culation? That must be c arified. It
is not sufficient to say that the dispute
is only in respect of five and a hall
miles.

Shri M. C. Chagla: If 1 am not
mistaken,—I speak subject to cor-
rection—the area iz about 70 to 72
square miles.

Shri Tenneti Viswanatham
(Visakhapatnam); A irl-junction is a
point,
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The hon. Minister says there is no
quarrel between India snd Burma;
there is quarrel only between China
and India. It is & trijunction point.
So, if there is a quarrel, it must be
between the three.

Shri M. C. Chagla; It is not so. If
you look at the map it is perfectly
plain, (Interruption). The Burmese
boundary goes up to flve and g half
miles. The question is whether on
the left of the boundary, the country
is China or India, The Burmese
boundary is fixed. There is no dis-
pute. The question is about the five
and a half miles left of Burma: ig it
Indian territory or Chinese territory.
They say it is theirs; we say it s
Indian territory.

Shri Tenneti Viswanatham: If
Burma haes already agreed, then is it
a point five and a half miles north
or south, whichever China likes or
Burma likes? Does the point move
at all according to the wishes of
China? Does the point sgreed to by
Burma move up or down, five and a
half miles. A tri-junction point is only
betwern three places; it cannot move.

Shri M. C. Chagla: The point is
stationary. The Burmese boundary
is well-defined. The question is
whether for the five and a half miles
on the left of the boundary, is it
Indian territory or Chinese territory.
That js & question in which Burma is
not interested, because the Burmese
boundary is certain, deflned, and
definite. 'The question is, as I said,
is it Indian territory or Chinese
territory; that is a matter between us
and China, That is what Burma has
said.

ghri M. Muhammad Ysmall (Man-
jerl); 1# Burma does not have any-
thing to do with the five and 2 hal?
miles territory and it has absolutely
nothing to do with our claim over
that territory of five and a half miles,
then why was that queation brought
into the agreement between Burma
and Iodla at all?
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Shri M. C. Chagla: For a very
good reason: that we wanted to re-
serve our right. If we had not said
that, it might have been argued that
we have accepted the Chinese claim
to these five and a half miles. It was
with some difficulty that we persuad-
ed Burma to agree to this, because
there wag already the Sino-Burmese
sgreement. We did not want our
claim to these five and a half miles
prejudiced.

Shri Hem Barua: The question s
whether a blade of grass grows there
or not!

12.59 hrs,

GENERAL BUDGET—GENERAL
DISCUSSION—Contd,

Mr. Speaker: Now, on the general
discussion of the budget, there &are
still 2 hours and 29 minutes for the
Congress, and 1 hour and 24 minutes
for the Opposition; so, 3 hours and
53 minutes still remain. So, I would
suggest that we allow the discussion
to continue till about 2 rm. to-
morrow and the hon, Deputy Prime
Minister may start the reply at aboul
230 or 3 p.M. tomorrow. (Interrup-
tion). So. at 5 .M. the hon. Deputy
Minister will reply

An hon. Member: Today?

Mr. Speaker: Tomorrow, at 3 pm.
That will give some time for more
speakers to have their chance. The
Congress has got 2 hours and 29
minutes more. Today we have got s0
many other things too.

13 hrs

The Lok Sabha then adjourned for
Lunch till Fourteen of the Clock.

The Lok Sobha re-assembled cfter
Lunch at Fourteen of the Clock.
[Mz. DEPUTY-SPRAKER in the Chair)

Mr. Deputy-Speaker: Dr. Sishila
Nayer.



